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Present:

. CENTRAL ADMINISTRATIVE TRIBUNAL
~° 'KOLKATA BENCH

O.A.350/1303/2020  Date of order: 24.12.2020

Bansi- Das - @ Banshi Das, son of iate

‘Rishikesh Das, as a refired employee,

designated s Khalasi/Helper under
Mechanicol Depariment, Kharagpur,
South Eastern Roilway, residing at Vill-
Malikhat, Jaipur, P.O. Jaipur, P.S. Jhrgram,
District- Jhargram, Pin- 721 513.

...Appllcant

-Versus-

The Union of India, service through the
Principal Secretary, Ministry of Railway,
Government of India, Rail Bhawan, New
Délhi- 110001,

The General Manager, S.E. Raitway,
Garden Reach, Kolkata- 700 043.

Chief Parsonnel Officer, S.E. Rly, GRC, S.E.
Raiway, Gatrden Reoch, Kolkata- 700
043 -

GRC FA & CAO [Settiement), S.E. Railway,
Garden Reach, Xolkata- 700 043.

O:A, 350-1303-2020

HON'BLE SMT: MANJULA DAS, MEMBER (J) P

——
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5. ~,DiVisi6noiFRoitwcy Managger, $.E. Railway,
- Kharogpur, P.O. & P.S. Kharagpur, District-
‘Paschim Medinipur, Pin- 721 301.

...Respondents

For the Applicant . : Sri T.K, Biswas
Fof jhé Respondents ! Sri Amol Kumor_Duﬁo

.y

" . _ORDER(ORAL -

"MANJULA DAS, MEMBER (J):-

- . "/Being oggrieved with the dction of the

" tespondent  authcrifies, the ~applicant  has

gppioocfhed. this Tribunal under Section 19 of the

Adminisfrative Tribunals Act, 1985 with the following

Feliefs- .

&7 - . w

x

vt IeglG) The resporidentsbe directed 16 re-fixation of -

. ™ . .his scale of pay at per with'the 5 CPC, ¢ CPC and
TP 7m CPC since from 1990 fil the date of
superannuation of your applicont fi.e. 30.06.2019)

-
oy .‘:.

re-fixation of monthly pension at revised rote with

s anears os oforesaid at par with- thdt of other.

0.A. 350-1303-2020

: . with alt iricidental and. consequential benefits upon -
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reguldi/permanent employees-of the .Railway -under
- . similarly: situated. ttke. Bada!l Das & Ors. os oforesaid
RN . and.lo.poy and/or extend fo the applicant alt arrear
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1T Senvica Gratuity, Leave Salary, GIS.”Roilway Heath
Scheme, Commulation Value of Pension (after re-
fixofion of pension) wilh other emotuments and/or
benefits of two sefs of complimentary pass with

immediate effect.
* [b)  cosls,

e A’iny other or further order or ‘orders to
. ~which the applicant may be found entifled by
T fhis Learned Tribunal.”
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(2. .. .S TK. Biswas, leamed counsel- for the.-

>

o —G;Sb’iipéﬁtfqﬁd ,AMG!;.Kyn?'qr Duttd, learned counse! for

..jh;e‘:régpéf}d('en‘fs‘ are present in the cour.

Ls

3 1. ~'5"{'his ;m‘oher relates to refusing to-dreat the
applicant *at par with the regulorlpérmc‘ne‘m

employees-of the Railways by not extending the full

and final.retirement benefits upon'ré.-ﬁxing.. their pay

scalg;iri‘b’fgpermonner and procedure.as-speécifically.
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CentraliPay Commission, 7 Central Pay Commission ;

since:from -01.04.1990 fill-the-date -of superannuation
' 5f‘theropp!ieontt'.;@n' ;query*.:-fos_::r to. .-whethe'r's the
. applicant did- make any representation befere the - .
qpbr‘o,qﬁg‘jte authority ~ before | approaching  this . .
; -Tribonel-;f.s"ri FK: Biswasrlearmed counsel:appearing for o
’? iﬁé}:‘c’:pbﬁc&int “,fciriyr-sub‘r‘riitte‘d‘ that applicont. .did
’ é rﬁqkei!ﬁis:..r'epresentcﬂon on 29.02.2020 before the
) respondent: Nos. 2 & 5 by ventilafing his-grievances
“"; ‘which»has not-yet been-attended to by them ie. j
R o respohqenf' Nds. 2+& 5. According to the: learned
:' couhé_e!;,: applicant is waiting for decision from the
“ ', qpéfb;ﬁfipte authority  but  for comp‘ei,lin‘g" 1
,‘ ccrcgm“sif&r:iées as the applicant is not getting any
| ~tbé"\r-l‘zsiéﬁq&ﬁbene.fits. he has approached this Tibunal
for're_dr:'_éssol.
i s.
: O.A. 350:1303-2020: |
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4 Keéeping in view of the above, | deemit fit. and

. proper 16 direct the respondent No. 2 & 5 to deal with

the-miditter as soon os possible so as to enoble the
cpplicont to get his clairms. According'y. without
gojng i_nio the merit of the case and without
expressing any opinion, | direct the respondent Nos. 2
&é;fﬂfté;ﬁ-iéé'éns'ider’ the ccse/gﬁevohce o'f the applicont

. e

modein fierrepresentation dated 29.02.2020, which i

-

pending with them ond dispose of it by passing @

.(ebs_oﬁéafbhd speaking order within a period of three

‘months from the date of receipt of a copy of this
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5. li: is maode clear that whatever decision so

arrived ~by the respondent Nos. -2 & 5 shall be

C‘omr"'viuifﬁitd?ed"io=t'he applicant forthwith.
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6. | hope and trust that the respondent Nos. 2 &
4 shaii consider the case of the applicont
expeditiously by considering his grievances.

7.. With the above directions, -O.A. :stands
disposed of. .

8.  Thete shall be no order as to costs.
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(MANJULA DAS)
MEMBER (J)
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